Counsel for the applicant Shri S.Ramakrishna Rao

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

i i —— i D o — " W -

Betwuean :-

Gouru Bhaskser

wes Applicant
And

1. The Superintendent of Post
Qffices, Adilabad Division,
Adilabad.

2. The P_stmaster General,
Hyderabad Region, Hyderabad.

3. K.Satyanarayana

««s Respondents

Counsael for the Regpondents :  Shri N.V.Raghava Reddy,C

CORAM :
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S5.3AI PARAMESHWAR H MEMBER (J)

(Order per Hon'ble Shri B.5.Jai Parameshuar, Membe

Je I -

LR 2 2.

GSC

r (3) ).




(0rder per Hon'ble Shri B.S.Jai Parameshuer, Member (J)

Heard Ms.Parvathi Por Sri S.Ramakrishna Rao, tou
for the applicant and Sri W.Satyanarayana for Sri N.V.Rag

Reddy, learned standing counsel for the raspondents. Not

absent.

on R-3 but called ,
of £0BPM, Chanda B.0., Adilabad Digtrig

2. The pest
vacant consequent on the death of regular incumbent. The

dents issued five notifications to fill up the said post

nsel

hava

ice served

t fall

respon-

on the

regular basis. Ultimatalx'the respondents have issued fith notifi-
' A im nespluse o

cation for filling up the said post on regular basis,Atc

which

aix applications were received including that of the applicant

and Respondent Np.J.

3. It is submitted that the applicant had gr oduced

pnly

the land enjoyment certificate and therefore his case uas not

taken intp consideration and the Respondent Ng.3 was sdlected,

who was slso meritorious than tha applicant,

applicant filed OA in this Banch and obtained interim prder of

In the maanuhila/the

statug=-guo as nn_27-2-97. Hence the sselected céndidat#

be posted and the applicant who was a provisional candidate had
N N

been continued in that past. The applicant has filed [this OA

challsnging the selection of Respondent No.Jd.

4. It is statedvthat the respondent No.3 was metritorious

than the applicant. Further the respondents submit that

conditions laid down by then in regard to the Income| and
of the candidates uere not complied with by the applipant

"

L

could not

the

property

properdly

o
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v‘tﬁu

Ewen that land enjoyment certificate which was submitted by the

applicant in lieu of incoms and property certificate was also

. : e
submitted after the last date for receipt of applicationis i+a over,

Since the applicant's epplication was not complete in alll respects
{ and since the application of Respondent N0.3A. Respondenk No.3 was

selected. Mareover the 'land enjoyment certificate’ atthched to

i the application by the applicént cannot be accepted as 4;;§éé—aﬁd
property certificata as raquired under thé rules. Therefore the

respondents vere justified in not taking inte consideration the

land enjoyment certificate g oduced by the applicant. Hence the

| rejection of the applicant's candidature is justified. The appliGmb

_ Lles
| does not dispute that the selected candidste %s:ﬁak maritjoricus

| - than him, The respondents themselves in the reply submit|s that

o

y since the applicant had completed more than J years,servire as a
: ' Leld le ‘
provisionasl camdidate, his name, irc luded in the waiting list for

appointment in future vacancies which will occur.

Se In that view of the matter, the CA stands dismis%ad.
| Howaver, t he applicant's case for consideration for the fyturs
ED vacancies has to be kept in the wAiting list and the dpplicant

| should be informed asbout the same, No order as to costs,

N 4 pro—T"%_
| 3.5, JALP e ESHUAR) | (R.RANGARA%A?) |
. J) Member (A
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| - Dictated in Opan Court,
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Copy to:
14 The Superintendent pP Post 0fficas, Adilabad Divis
Adilabad., | . T

2. The Postmaster General, Hyderebal -Region, Hyderaba

@

LOn,

de

3, One cepy to Mr,S.Ramakrishna Rao,Advocate,CAT,Hyd

4, One copy to Mr.N.V.Raghava Reddy;Addl.CGSC,CAT,Hyd
5. Ona copy to D.R(A},CAT,Hyderabad. . :
6, One copy to HBSIP,CAT,Hydersbad,

7. One duplicate copy.

YLKR

rebad,

rabad.,
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IN THE CENTRAL ADM INIST 'aTIVE TRI2UMaL
HYDERA2.D BENCH MYDEAABAD

THE HIN'3LZ SHRI R, 2Ad5.~1AJA8 ; ¢(7)

AND

THE HIM'3LZ SHRI 0.5.3A1 DARARMESHUAR:
M{2)

DATED -:f-?_- JS [7/3&
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